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Karnataka, Rs. 93 lakhs have been pro. 
vided by the state Government and the 
Cooperative Society has collected Bs. 
27 lakhs from the members towards 
share capital. The Cooperative Society 
has submitted an application for term 
loan of Rs. 418 lakhs to the fU1ancial 
institutions in September, 1980. 

Encouragement fOr Setting up of New 
Sugar Mills 

133. SHRI JANARDHANA PDO-
JARY: Will the Minister of AGRI-
CULTURE be plesed to state: 

(a) whether there is any proposal 
under consideration to encourage the 
setting up of new sugar mills and 
motivate the existing mills to expand 
their capacity; and 

(b) if gO, the details thereof? 
THE MINISTER OF STArl'E IN 

THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): 
(a) and (b). On the 4th October, 
19~1), Government has announced a re_ 
vised incentive scheme for new 2ugar 
factories and expansion projects es-
tablished at high capital cost. The de-
tails of the scheme are enclosed at 
Appendix I. 

APPENDIX I 

REVISED INCENTIVE SCHEME FOR 
NEV.,r FACTORIES AND FOR EX-
PANSION OF EXISTING FAC-

TORIES 

The Government of India had been 
considering the rr.atter of giving re-
lief of newly licensed sugar factories 
and expansion projects in the context 
of the increased investment cost in 
plant and machinery to make them 
economically viable. The Inter·mini ... 
sterial Group, appointed under the 
Chairmanship of Shri C. N. Raghavan, 
Joint Secretary (Sugar) in the 
Ministry of Agriculture to revise 
an ear lier scheme in operation 
from 1975, had submitted a report 
to the Government after a detailed 
and careful consideration Of the report, 
the Government have now dec1ded to 
provide incentives tQ new ~ngar fac-
tories and expansion projects consist-

inl partly of higher levy free sugar 
quotas and partly of excise duty con-
cessions. The principal features of the 
revised scheme of incentives are meR-
iioned below:-

1. Scheme would be effective from 
the sugar year 1980-81 and apply to the 
following categories of sugar factories 
in case of new units: 

(a) all units covered by the pre-
vious incentive scheme viZ., com-
mencing production during t.he pe-
riod between November 1, 1975 and 
October 31, 1980. New units which 
commenced production after October 
1, 1973 and before November 1, 
1975 are also eligIble to get the bene-
fits of the scheme but in such cases, 
the concessions would apply for the 
balance period from the date of com-
missioning. 

(b) New sugar factories already li-
censed which commence production 
within a maximum peroiod of 39 
months from 1-10-80 would also be 
eligible to the benefits of the 8cheme. 
(c) New sugar factories to be li-
censed in the Sixth Plan starting 
production within a period of 39 
months from the date of their li .. 
cence Or letter of intent, whichever 
is earlier, will also be entitled to 
grant of incentives. 

(d) In case of expansion projects. 
the following categories will be 
covered: 

(i) All units covered by the pre-
vious incentive scheme i.e. com-
mencing production during the 
period between Novelnber 1, 1975 
and October 31, 1980. 

Oi) Expansion projects alreadY 
lincensed which commencp product-

iOn within a maximum period of 
39 months from 1-10-80 would also 
be eligible to the benefits of the 
scheme. 

(iii) Licensed expansion projects 
to be licensed in the Sixth Plan 
starting production within a periOd 
of 39 months from the date of their 
licence or letter of intent, which-
ever is earlier will also be entitled 
to grant of incentives. 
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(iv) IncentIves to expansion pro-
jects costing Rs. 1 crore and 8 hove 
may be granted subject tu appro-
val of the expansion by the Com-
mittee to be set uP in the Depart-
ment of Food and obtaining by the 
sugar factory concerned of prior 
approval of the Directorate of 
Sugar to the items of plant and 
machinery to be installed for the 
purpose of expansion. 

Since expansion projects involve in-
stallation of machInery tv serve the 
joint needs of replacement/moderni-
sation and replacement, but incentIves 
sion projects would include moderni-
sation and replacement, but incentives 
would be applicable to "Additional 
Production" which is attributable to 
expansion only. 

2. Higher levy free quotes 

(A) New Units: 
Higher percentage of levy free sugar 

quota linked to a total f.o.r. cost of 
plant and machinery of Rs. 400 ]akhs 
and above will be allowed as follows: - ----- -~----------

Yea, lIRA MRA LRA 
-----

Flr~t 1)0 100 100 

S~cond ' ~() 10 ) 100 

Third "'Ic, T () TOO 

Fourth 60 100 100 

Fifth 51') t>5 100 

Sixth 15 31) J ()() 

S("vc'1th 35 35 100 

Eighth 35 35 75 

----------
The incentIves are propo~ed for a 

period of five years in case of high 
and medium recovery areas and eight 
years in case of low recovery areas. 
These levy free quotas will be calcula-
ted suitably in cases of new units 
whose cost· of plant and machinery is 
between Rs. 200 lakhs and Rs. 400 
1 akh s. This concession will not be ad-
missible if the cost of plant and Dla-
chinery is below Rs. 200 lakha. 

(B) ExpansiOn Projects: 

The higher percentage of levy free 
sugar quota admissible to expansion 
projects will be as follows: 

Yr-ar HRA MRA LRA 
.-._- ...... _---

Flrst 4 0 60 go 

St"cond 40 60 go 

Thud 40 50 75 
FOUl th 40 50 70 

FIfth 40 50 60 

The incentives are proposed to be 
given over a period of five years. 'l'he 
higher free sale quota indicated above 
would apply only to that much of 
"Additional Production" in a sugar 
season, which is eith& (i) in excess of 
production over the average of the last 
three years before the years of comp-
letion of expanS10n or (il) the excess 
of actual production (such actual pro-
duction being limited to the norms of 
post expansion capacity) over the 
norms of pre-expansion capacity, 
whichever is lower. This WIll apply 
from the date ·.)f inceptlon of the 
scheme. 

3 App12cabzhty of scheme to the 
factones who have already avatled 
)f some incentives 

Factories which are eli2ible for in-
centives under the original .:;ehenle 
but h..ld not availed of the lncentive 
benefits Or have partly avaJled of them 
would be fitted in the new Be heme. 
Suitable compensation for shortfall In 
the quantum of incentives already 
availed would also be given. 

4. Excise duty relief 

In spite o'f higher free sale quotas 
allowed, the new sugar factories, as 
well as the expanded units will be re-
quired to pay excise duty at levy su-
gar rates on the extra free sale quota 
of sugar. 

5. Further details of scheme will be 
communicated to the industry and the 
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state Governments shortly. It 18 hoped 
that enterpreneurs having licences t.or 
establishing new units or for expan-
sion of their existing units would noW 
be able to obtain requisite financial 
assistance from financial ins1 itutions 
and implement their licences wIthout 
undue delay. 

Compulsory Education 

134. SHRI D. P. JADEJA: 
SHRI RAM LAL RAHI: 
SRRI NAND KISHORE SHAR-

MA: 
SHRI KESHORAO PARDIIl: 

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whether Compulsory Education 
f\ct applies to all the states and Union 
fen ltorles; 

(b) if not, the names of the States 
Whl,-h have not so far adopted it; and 

(c) the reasons therefor and \vhat 
steps Government are taking to im-
plement It throughout the country? 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI 
S B. CHAVAN): (a), (b) and (c). 
There is no Central legislation on thIS 
~ubJcC't. Such Acts have been enacted 
by 19 States/Union Territo .... ~s The 
followIng states/Union Ten itories 
have not enacted any such leg1sla-
Hon: 

BIhar, Manipur, Meghalaya, Naga-
land, Sikkim, Tripura, Arunachal 
Pradesh, Dadra & Nagar Haveil, GOd, 
Daman & Diu, Mizoram. Laksh:ld-
weep and Pondicherrv. 

The reasons for not legislating on this 
subject have not been reported bv 
them. 

Chanle In COmplexion of FOOC f. 
Work iPrOrra,mme 

135. SHRI D. P. JAnEJA: 
SHRI P. X. KODIYAN: 

SHRI SURYA NARAYAN 
SINGH: 

Will the Minister of RURAL RE-
CONSTRUCTION be pleased to.. state: 

(a) whether Government are consi-
del Ing to change the complexion of 
Foo 1 for '\\fork Programme; and 

( b) If so, the broad outlines of the 
new scheme? I 

" 
THE MINISTER OF AGRICULTURE 

& RURAL RECONSTRUCTION AND 
IRRIGATION (SHRI BIRENDRA 
SINGH RAO): (a) The rood for work 
Programme has already been replaced 
by National Rural Employment Pro. 
gramme. 

(b) A cOpy of the guidlines giving 
broad outlines of the scheme is en-
closed. 

Guidelines on National Rural Em-
ployment Programme-1980-8V 

The 'Food fOr Work' progratrllne was 
conceIved early in January 197/. Its 
main objectives to utilise avail-
able foodgralns for generating em-
ployment in rural areas and creating 
du:rable community assets: In order to 
strengthen the rural infrastructure for 
socio-economic development. 

2. In the implementation process of 
the programme during the last 3 years, 
a number of defects/shortcomings were 
noticed. It has, therefore, been ;: uit-
ably modified and restructured. The 
new programme will be known as the 
National Rural Employment Pro-
gramme. 

Objectives: 

3. The yrogramme wIll have three 
basic objectives as under:-

(i) generation of additional 
gainful employment for the unem-
ployed and under-emplOYed per-
sons, both men and women, in 
tb.e rural areMj 




